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o Under the Allotment of Government Residences

(Gen

f'v
(')

erral Pool in Delhi) Rules 1963, claimant <sel

® Eoing
gllotment  has  to be an ehployee working in an alligible

Government  orgesnisation,
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seenh Thet s per  the

P

rections of bhe respondents under O.M, Gated 27.17.9)
the allotment of sccommodatlion from the generdgl pocl Lo
the teachers and other staff working in schools under Lhe

Directorste of Education (Delhi Administrstion) is por

&

perimissible.  The order also stipulates the Following:-

"after careful consideration, 1t has
now been decided that the teachers and Jthm
staff of schools of Delhl Administrati

i ol bhe eligible For initial ulluumeut
rnoas well as adnoo) from general paol

11, However, the allobments &lready

o them by the Directorate of Fstatbes

ot be disturbed and will LUﬂllﬁUH tou

created as lawful allotments.

L has also been decided that change
allotment in  the same t;UB will al=xo he
admissible to  tbLeachers and other stafid o
schools  of  Delhl Administration who ar
Al aady allottess N general C ool
accommodat 1 On.
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It has also been decided what any
nseguent  benefit which nsy acorus to  an

CC
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allottes under Allotment Rules on account of

=N
11s being in  occupation of general pool
secommodation  will also bey admissible Lo
achers and other steff of schools of
=1 Administration, e.yg. Lhey will be
allowed retention after ol cellu 1u: C
allotment admissible under SR 1 7-B-27
temporary allotment for marrisge wu‘pu S
ad-hoc *1lntmehtfregularfsc110n
retirement/death ground Lo thelr wards  ip
pE: such  ward Iz emploved Lo an eligible
Tt ls however, clarifisd that the
"""Tﬁ ad-hoo all: yement /it regular Lsatlion
ement/desth ground Wi 1l 1ol
: 3 1e to bthe ward of such allo#t@@g i
case the ward 1s emploved as a teacher or in
the staff of & sSChHoo] under Delii
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Administration.

. The applicant applied for regularisation of

the quarter (No,S-8/467 R.K. Puraem) in proper form on

/} B.7.97 after  her  fhushand retired From eligible Cenbral
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Government  services WwW.e. T, 215,98
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recgularisation  has been redected by orders
1 b . ‘
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i o~ PR e e b S ney g L P
s arounds  bhat the applicant is not worxking in @

office. Accordingly, Respondents No.Z & 3 girecled  Lhe

A v : e 2 o R N T w2 el SN qu)" ,}j
applicant Lo wvacabe Lhe guarher oY 153 I Lo avol

eviction:

- 1 3 [ ' Fr SN i (SN 1 3 T
in support of her clali T Flngd bhab all

3

‘het cancellabtion of bhe guar

2 £ . A b Jmr PR P oy o ,.:
neir neme atier one monlth from the dete of resignetion o

dated 27.12.91 was held to be invalid in ths eves of Law.

therefore, does nob suppori Lhe appllcanti § Ccwss.

e case of Smb.  Mava Dubey was decided by =

Bench of this Tribungl  in 0A-201/94 on 15,172,494, Thet
was Lhe caze where the allobiee in D-1 houvse 1o Rablioe

Nagar died  In harnsss,  Smb. Maya Dubey, Wifs o the

deceased Central Government enplovee wes eligible o

sllatment o sccommodation From Delhl Administirabion.

Her eligibllity for allotment from general poul was ot

con=idered by bthe Tribunsl. Howawver, si.
61

senlor enoudgh with her dete of priority beling 11.9.861 and

wat likely to gel an allotment from Delhi Administration

very shortly, the Tribunal sllowed her to zisy  1n the
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sdministration because o

house till  she ocoulo get an alternatlys

s 1 Fom o o .2 by o ¥ T
from Delhi sdministration. The decision in  ithal

o~ ! ” \ o e w3 oo .\_’\ i) /_‘_\ e ) o \\ “..'—\
surned on the basis thalb sSmi. Maya Dubsy was ai @mployes

. Y- SR SRS - .o A q IR S (:\.x,,,.:’\.g. Lo
of 23 vesis standing experlence ane Delbil Admlnlstraiio

N L
her oase Favourably  on Lae

wasr alresdy considering

strenglh ol hel genlority. Ty the Inslent Ve
S e b e
app ) teant s & sehlor only by 9 Y

: . . N el i
sone of conslderatlon for any Dl

oW nmts of priurihy‘

The last case cited by the zpplicant ra.sles 10
e case ol Dr. A, gqolmail and Anobher Vs, o0 T &

AN decided by this Tribunal on 4.9.97 in QA-1248/9

T bhat case Lhe original allottee Mrs. Shakuntla, got &
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reguler allotment of D-11/15, Park Sireet Trom  Ganersl

. E 3 - A P NP BN B S A
Pood under  the Dirsctor of bstales, rellired gl

stion  of the house in the name of her

his was initially resistec by bhe Divector of  f@iales.

Subsedquently, when Dr.o N.Co Joshi Hospltal was

allotment  Fon
bhe geheral  pool, the Director

e prospectlive allotie
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ineligible for regularisation of

sforesaid - Park Streebt accomnodation. Thal was Lhe o©ase

where Delhl Administration had even offered an sgulvaslent

bhe general pool In
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case, neither the applicani ls 1n an eliglb
ae Delhi Administracion come oub aguivalent ood mabohing
1

offer Lo compsnseie the loss of the hLouse from  Lhe

RS PR P o P . e 3 M I v . .~ .o
PLe case also does nob leno &a0 hwelo o
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faor some Lime. T is well settled in  law ih

ha learned counsel Tor the applicant

v
—i

atleast on the pattern of Mava Dubey % c@se,

argued that
shis Tribunal could issue directilons LO the respondents
to regularise the R.K. puran house snd 1T thet 1s et

permissible Lhen atleast to allow hisr Lo rebain Lhe house

mandamus can be issued by the Tribunal /Court directing to
do a thing which 1s forbidden in law. IT any authority
is reguired Tor Lhis purposs, Lt is available 1n the Case

of B.M. Panikar Vs. M.P.S.R.T. Corporation (ATR 12387

g, fr the light of the detalled positlon

the application heas no mer il and i

dismissed
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